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ORDER

PER SHRI L. N. GUPTA, MEMBER (T)

The present petition has become infructuous as the CIR Process
against the Corporate Debtor has already been initiated in Petition No.
IB-1373(ND)2019 in the matter of M/s Advance Cargo Movers Vs SBS
Transpole Logistics Pvt. Ltd. vide Order dated 04.09.2019 of this Bench. In
view of the same, the Applicant herein would be at Vliberty to file its claim

before the IRP appointed in the aforesaid case.

It may be mentioned that Ms. Asmita Singh, Ld. Counsel for the
Applicant wished to file an application as intervener in IB-1373(ND)20109.
The same was declined as no two proceedings in respect of the same prayer
can be entertained by the Courts. Arguments in her case against the same
Corporate Debtor had been heard and the Petition was reserved for Orders.
Since, the Order of admission of CIR against the Corporate Debtor has been
admitted today in IB-1373(ND)2019, the requirement of pronouncing any
order in the present Petition has been rendered infructuous. However, her
prayer for appointment of IRP as suggested in her petition was taken note
of. Accordingly, IRP has been appointed in the Petition No.
IB-1373(ND)2019.

In case the CIR Process in the IB-1373/ND/2019 which stands
admitted, is terminated, the Applicant/Financial Creditor will be at liberty

to seek revival of this Petition.

The Petition is disposed off accordingly. The File be consigned to

Record Room.

9 ST

(L. N. Gupta) (Ina Malhotra)
Member (T) Member (J)
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